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- .CENiRAL P ISTRAT VE- TRIBUNAL
S BA'\JuAIORE BENCH :

Second Floor;
Commercial Complex,
. Indlranagar '
BANGALORE- 560 ‘038

SO e ~ Pated: 200CT 1994
- ~ APPLICATION NO: 16;(6 Of 1984

APPI;ICANTiS':~ gm{ . _.’SZ?— K“mll)
/s,

RESPavDENfo - Jhe CLA@U Qenm& Manager. Karnatana ge'ewan
" Clde omdaimre and Ofies | ~
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\%\ iQG‘L\A %mMaeﬁ%ﬁw
® Vormela, FlocomResien,
No, St Npdprno Roed,
Uleoor, Banpalne oo

S.uh'jeut:— 'I“o;waldmg nf cepiag of the Order~ Passed by 'the
) ‘Central Admlnlstra‘tlve Trlbunal, Bangalara,

Please find enclosed herewith a copy of tha ORDER/

R/ passed. by this Tribunal in thc» above
mentioned appllcatlon(s) on 15 10’9/)0
lsgue S
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JUDIC IAL BRANCHgs
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‘ CENTRAL ADNINISTRATIVE TRIBUNAL,
[+ oANGALORE BENCH.
el e W e e
I’ ’ . P . P LI . ’ . PR - ' . e v - l: '
| THURSDAY, THE 13TH DAY OF OCTOBER, 1994
| SHRI V. annxaisHNAN | e MEMBER (A)
.| SHRI AN, VUJJANARAOHYA ees - MEMBER (3)
; - »
Between
|
Smt, S. po Kumr.‘l.
Aged 25 years, :
D/o Spri S.C. Somasd<harappa,
Goldsmith, Dhobi Road,
Gandhi Bazaar, ' L
Shimoga - 577 202. 0o Applicant
¢« By Advocate Dr. M,S. Nageraja )
And '
4 i 1. The Chief General nanager,
Kernataka Telecom Circle,
Ulsoor,

B?ngalora =560 008.

2. The Director Ceneral,
Telecommunications,
GPvernmant of 1ndia,
Sanchar Bhavan,
,n%u Delhi,

-2 U?ion of India

1ahretary to Government, - r—
tiiNistry of Communications, SN
Rtnment of India, AR

L

Belhie . _ _ eoe ' Raspondents

- i 4'
s Vi
OROER ' L 31:3
#U. Ramakrishnan, Member (A)  _ 4"

s E \‘Agﬁz//

We have heard Or, M.S. Nagaraja who submits that - even” though
the dpplicant had submitted a represeéntation in December 1993 as at
Annexure A-3, the same has not been disposed of by the respondents.
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Dr. Nagaraje further informs that the appointment orders on the basis

of the selection process has hgt. yet bq;eh__:!aeued and it is likely to

takénhqther fortnight‘ or so for such issuse.

2. In view of th~°~ position brought out sbove, we direct th;at‘
the 1st respondent shun.dA dieppae;_of.the_ representation :_dated 31.12,93
as at Annexure A=3 within a foftnight from the’déta of receipt of a
copy of this order and any appwintment order on the baais of the |
selection process which has already been taken up should not isaue

© ti1l the representation dated 31.12.93 is disposed off. | S

3. with the above observation, the application is finally dispofed

of with no ordgf as to costs. ' ‘
sa= sd-

( A«N. Vujjanaradhya ) (v. Ramakrishnan ) ’ ' ‘§
Member () Member (A) | l
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gatioh Officer
Gentral AdminiYtrative Tribunal !

Bangalore Benelt '
Bangalofe




